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amend Ihe Companies Act in order to 
remove the various legal difTiculties 
faced by commercial banks and term- 
lending Agencies in the take-over of 
the sick enterprises; and

(b) if so, the broad features of the 
proposed amendri;ient and when the 
amending legislation is proposed to he 
brought up before the House?

THE MINISTER- OF LAW. JUSTICE 
a n d  c o m p a n y  a f f a i r s  (SHRI p . 
SHIV SHANKAR): (a) No, Sir.

(b) Does not arise, in view of (a) 
above.

Rules Keffardiiij,' Trunk Calls

222], SHRI D, S. A, SIVAPRAKA- 
SAMr Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether Government have 
made any rules regarding booking, 

registering, allowing priority in mak-
ing trunk calls; and

(b) if so. the details thereof?
THE MINISTER OF STATE IN 

THE MINISTRY OF COMMUNI-
CATIONS (SHRI KARTIK ORAON):
(a) Yes Sir.

(b) The subscribers book their 
. trunk calls by dialling a specified 

code viz., 180 or any other specified 
number. The trunk booking opeiator 
notes down the details of trunk calls 
and gives a ticket number after re- 
.^istering the call. The trunk call is 
offered to the booking subscriber as 
soon as its turn matures. The trunk 
calls for public are normally establi-
shed in the following order of prio-
rity;—

(1) Lightning
(2) Urgent
(3) Ordinary

Calls belonging to the same category 
‘ are put through in the order in which 

they are registered. The prioi-ity ap-
plies to the first attempt on the trunk 
calls and not to subsequent trials,
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‘No Delay’ and ‘metered demand 
service* is available on some routes. 
In case of ‘No Delay’ service, the sub-
scriber dials the code and the call is 
put through after verification of the 
identity of the calling number. These 
calls are registered on the trunk- 
tickets as they are put through. On 
metered demand service’, the call is 
not registered but charging takes 
place according to distance, like on a 
STD call, on the calling subscriber’s 
meter. Particular person facility is 
not available on these two services.

F o r c i b l e  O c c u p a t i o n  o f  A g r i c u l t u r a l  
L a n d  o f  A d iv s i .s ,  H a r i j a n s  b y  C e n t r a l  

C o a l f i e l d s  L i m f t e d  a n d  I )  V C

2222. SHRI A, K, ROY: Will the 
Minister of ENERGY be pleased to 
state:

(a) whether his attention has been 
drawn to the news published in the 
‘Hirwal’ dated 7-4-81 regarding forci-
ble occupation of the agricultural land 
of the villagers including the Adivasis 
and Harijans by Central CoalfjeMs 
Limited and D.V.C wTlhout payment of 
compen.=;ation; and

(b) if so. the acRon taken by Gov- 
ernmetit to pay compensation for the 
land.s of the villagers occupiatl b v  
C.C.L, and DVC'>

THE MINISTER OF STATE iN THE 
MINISTRY OF ENERGY (SHRt 
VIKRAM M AHAJAN): (a) No Sir.

tb) Does not arise. Information re-
garding DVC is not readily available 
and will be placed on Ihe Table of the 
House,
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